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[®T. §. 11034/10/2009/TTZT (UTE)]
Ffyystia foegr , o< 9=

MINISTRY OF HOME AFFAIRS
(CTCR DIVISION)
NOTIFICATION

New Delhi, dated the 14" May , 2025

S.0. 2153(E).— In exercise of the powers conferred by sub-section (1) of section 15 of
the National Investigation Agency Act, 2008 (34 of 2008), read with sub-section (8) of section 18 of the
Bharatiya Nagarik Suraksha Sanhita (BNSS), 2023, the Central Government hereby appoints a team of
Special Public Prosecutors headed by Shri Tushar Mehta, Solicitor General of India with Shri S.V. Raju,
Additional Solicitor General along with Shri Dayan Krishnan, Senior Advocate and Shri Narender Mann,
Advocate (already notified as Special Public Prosecutors vide gazette notifications S.0. 2974(E) dated
16.12.2010 and S.O. 1686(E) dated 09.04.2025 respectively) for conducting trial and other matters related to
NIA case RC-04/2009/NIA/DLI on behalf of the National Investigation Agency before the NIA Special
Courts at Delhi, Hon’ble High Court of Delhi and Hon’ble Supreme Court of India for a period of 3 years
from the date of publication of this notification or till the completion of trial of the said case, whichever is
earlier, on the terms and conditions as prescribed in Department of Legal Affairs’ notification dated
01.10.2015.

[F.No. 11034/10/2009/NIA (part)]
ABHIJIT SINHA, Addl. Secy.
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